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IN THE HIGH COURT OF JUD 

IN THE CENTRAL ADMINISTRATIVE. TRIBUNAL HYDERABAD 1 ENCH 
AT HYDE±IAI3AD 

I 	 r 	 H 

DAY THE 	 DAY OF 
ONE THOUSUC NINE HINDPED AUD EIGHTY SEVEN U 

• 
:PRESENT: 

. . 	• THE HON'BLE MR.B.N.JAYA SIMI-LA: VICE-CHAIRMAN 
AND 

THE HONLE MR.D.SURYA RAQ: MEMT3ER. 
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ORIGINAL APPLICATION NO. 

BETWEENg... 

- ... ..APPLICANT. 
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CL 
Appjicatjbn under Section 19 of the Administrative 

Tribunals Act, 1985, praying that in the circumstances stated 
therein the Tribunal will be pleased to AQk  
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ORIGINAL APPLICRTION N0.333 of 1987. 

COUNSEL FOR APPL ICNT 	rip. P. KR ISHNA REDOY 

COUNSEL FOR RESPONDENTS: MR. N.R. DEUARMJ, Stg.Rounsel for Rlys. 

RDERS OF THE TRIBUNAL DATED 6-5-1987) 

The applicant herein who is working as Traffi€ : 

Inspector at Tenali Railway Station in South Central 

Railway, 	seeks to irnpugna the orde tcEiRPer]ing  

him to Namur. 

It is stated that he was posted to Tenali only 

thirteen months a. It is also stated that he belongs 

to Scheduled Casts and that as per Railway Board's policy 

the Shaduled Casts and Schedule Tribe employees shall 

be transferred very rareluand  for strong reasons only. 

These instructions are stated to have been ignored in 

the present case. 
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Heard Mr.Devaraj, Standing Counsel for the 

Railways. He stated that the applicant 	have 

made representation to the competent authority bringing 

to his notice these Pacts, before ap:.roachingQ this 

Tribunal. In the circumstances, an opportunity is 

given to the applicant to make a representation to the 
within 3 days of receipt of this Order. 

competent authority, Such representation will be 

considered and disposed of expeditiously, 

We further direct that till the disposal of 

the above jrepresentation by the competent authority, 

the applicant will be retained at Tenali, if he had 

not been relieved from the present position at Tenali, Aaw 
7 

With the above directions, the application 

is disposed of at the time of admission itself. 

(3.N.3AYASIMHP) 	 (D.SURYA RAD) 
Vice_Chairman 	 Membar(j) 

*** *** *** 

//nRDERS OF THE TRIBUNAL// 

Furnish today. 

CourE Master. 
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